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8, A.K. Malhotra s/o
Shrl B.D. Malhotra,
D-10/117, Sector-vil,

^ I Rohlni,
I Delhi-85»

Smt, Uma B^sai w/o
Shrl Lalit Bassl,
B-5/167,
paschim Vihar,
New Delhi-67«

10. S.Po Sharma s/o
• SHri ifad Ram Stiarma#

A-4/215, Nftnd Nagrl,
Deltii-110093.
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( through Mr Jog Singh, Advocate)
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1. Union of India
Through The secretary#
Kinlstry of Agriculture
Department of Agriculture
and cooperation
Krishi Bhavan, New Delhi

2, union of India,
secretary
Department of Personnel ,
and Training,
Ne« Delhi

Respondent s

( through Mr J.CoMadan vi ce original counsel
Mr PoHoRamchandani, Sr..Advocate),

Old er^ ^ ;

( delivered by Hon'bleMr B.N.Dhoundiyal, Msaber(A)

The applicants belong to Central SecrGtariate

Stenographers Cadre and are working as Grade-C St

phers under the Ministry of Agriculture, They are

aggrieved by the impugned order dated 17.5»1994

reverting them as Stenographers Grade-J. iheir



contention is that having becone eligiblo ^ftor

five years of regular service of Stmographer

Grade-Do they were screened by a duly constituted

Departnental I^cmotion Cctntsittee before they vt&co actoaHf

prcmoted to the post of Stenogral^er Grade»C. Thay

were posted against regular Group Cp%^though .
adhoc basiSo Their reversion is the result of wroi^

implementation of the order of department of

Personal and Training dated 1.11*1993 regarding

restucturing the cadre of Central Secretariat Stenographer

Services( CSSS)o This Scheme aims at improving the

• jotional prospectus of the Stenographers aod

provides that a ratio of AOi^biZ) will be maintained

in the strength of post in Grade Dp Grade C and Grade

A&B respectively* The Scheme also provides that

after restructuring if any regular Stenographer in

a particular cadre is fouiyi surplus to the reslxuetur^ /

strength, his name should be intimated to the

Department of Personnel and Training for redeployment

to the other Ministryo However, some of the regulor

Stenographers Qrad^C have been adjusted against

temporary and adhoc Vacancies of Grade ^ , idill®

the applicants are being reverted to Grade Had

the Scheme been implenented rc or rec^ly, all the

surplus regularly appointed Stenographers would

have been sent for deployment to other Minlsta'^gs

there would have been no need to rwert the applicantsa

•jljey; have also mentioned that one ^iri RoRavindcran, ^0

is junior to than is still continuing as StenograS^ier

Grade-C on adhoc basis They have sought a directly

of this Tribunal for qpjashing the impugned order

dated 17«5o'1994 with all consequential b^efltSo

2* Ch 20*3»1994, this Tribunal passed .an interim

•rder staying the operation of the impugned ordsr
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staying the operation of the Impugned order dated

i7<>5^i994^ This order continues till da to®

4o In the counter filed by the respondents

the main averments are these*' The Select List

of grade of Stenographer C prepared as per

in the fifth Schedule to the CSSS Rules consists of

both the persons from Seniority Quota as as

Direct Recruitpepartnental Examination quota to fee

extent of the proportion prescribed under the rules*

The eligible persons fron the feeder Grade of

Stenographer Grade D are included in thr Select List

of the year in accccdance with fee'Range of Seniority®

fixed by the DQPT to fee extent of vacancies

available for the purpose from Seniority Qyota^

The Select List of 1991 consisted of those appointssjl

as Grade D in 1976 examination* The applicants

appointed as Stenographer Grade D on the basis of

the examinations held in the years 1981j, 1982 and

1983 and hence they were much Junior and yet to

cone within the zone of selection. Rule 12(2) of th^

C33S(Ru]fis) 1969 prorides that in the absence of

Select Listj the vacancies may be filled up by

temporary promotion on the basis of fee s®rticg?ity

subject to the rejection of unfit# of officers of

Grade D of the service in Grade-C cadre# who have

rendered not less than 5 years approved service in

Grade D and within the*Range of Seniority®. The

applicants were given opportunity to officiate in

Grade-C on adhoc basis. Restructured strength in

the Grade of Stenographers Grade C is 142 against

the pre-restructured strength of 181*^ It due

to this reason that reversion of 11 Junior adhoc

grade-C Stenographer became inevitable* have
u •
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admltt«l that Shrl R.RavVndran, »*>o was Juhi:®
to sco« of the applicants had been wrongly
prCDOted as adhoc Stenographer Cby the Departaent
of Aninal Husbandary and Dairying.' this Bsttar
was taken uP with the department and the adhoc
appointment of Shri B.Ravindran has been dlscOntifBjeS
w.e.f.'i2»5oi994.

5, Me have gone through the records of the
case and heard the learned counsel for thd
parties. The learned counsel for the rea<pondents

^ has stated that the pre-structurai strength of
Grad»a. Grade Cand Srade ASB of the CSS3 was
120.1B1 and 54, respectively shile the restructarad
strength is 142,142 and 71, respectively, hcwsver,
only 167 regular Grade-C Stenographers were In
position as on 1.11.1993# Hence only 25
regular Stenographer Orade-C were exceeding the ;

revised number of 142 and not 39 as stated t)y
the applicants. Para 2 of the OM.dataJ 1,11.1993
adiustoent of regularly appointed Stenographers In

b Grade-C against vacancies of Grade AS.B. It clearly
states that the cadres are requested to divert the uS;
filled Direct Recruitment Quota vacancies of Select

List 1990 to the seniority

ixkX»K!dtkJiaS8^^He also made acategorical statanent
that six of the applicants are being adjusted
against Grade Cpost and the remaining vd.ll also
be adjusted within a period of four-flvo QOnths.^
Me take notac - of this assurance given by the
counsel for the respondents• Till such t5ae the
applicants are adjusted in the aforesaid aanner^ ^0
Impuoned order dated 17o5d'1994 shall not be glv^
effeTtls.^
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60 The application is dispossd of

the above cbservationsii* There will be no

as to costs o
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( B«NoI>houi^iyal ) ( S.l^haon )
^sds/ Mea)ber(A) Acting QiairmahoV


